
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 494/93 
T.A. No. 

DATE OF DECISION 3-10-1994 

Mr. Narendra '_o. -: Nathanj 

Mr. S. Erahrribhatt 

Versus 

Union of India and Others 

Petitioner 

Advocate for the Petitioner(s) 

- Respondent 

Mr,. Aftil Kureshi 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. K. Ramamoorthy 	 Member (A) 

The Hon'ble Mr. flr. R.K. Saena 	 Member (J) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 	 / 

Whether their Lordships wish to see the fair copy of the Judgement? 	A\C) 

Whether it needs to be circulated to other Benches of the Tribunal? I 

/ 
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Narendra Sorndutt Nathanj 
T.D.X. 163, Adipur, 
.itch, 370205, 	 Applicant, 

Advocate 	Mr. S. Erahmbhatt 

Versus 

Union of India, Ntoca to be 
served through the Secretary 
Ministry of Telecommunications 
Dept. of Tele Communications, Secretariute, 
New Delhi. 

The Chief General Manager, 
Tele Communications, Gujarat Circle, 
Khanpur, Ahmedabad, 

Shri Ashok Ps.thak 
and/or his successor in the office 
of the Telecom District Manager, 
Bhuj District, Raviraj Chanibers 
Statio. oad, Ehuj (kutch) 

4, Mr. H.H. Kahn and cr his successior 
in the office of Divi, Engineer 
(Admn.)O/o TOM, Raviraj Chambers, 
Station Eoad, Ehuj (kutch) 	 Respondents- 

Advocate Mr. Ak±l Ireshi 

ORAL JUDGMENT 

In 	 Date; 3-t 0-1994. 

O.t. 494 of 1993 

Per Mon'ble Bbri K. Emamoorthy 	Member (A) 

Neither the applicant nor his counsel is present. 

Mr. Akil Iireshi is present for the respondents. Dismissed for 

defau it, 

/ 

(Dr. R. K. Saxena) 	 (K. Rarnmoo rthy) 
Member (J) 	 Member (A) 
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Pre-delivery ORDER in 
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'Irendra SDmdutt athani, 
:.D.c. 163, Adipur, X. 

- 370 25. 	 ..... Apolicant 

(PidvDcate: Mr. 3. 3rahmhba t) 

r n U ¶3 

 Urip 	jf Ia, 	Ncce t 
be s rvd ¶3hruh The 	acreary, 
linistry 	1lecDrn1un1ns, 

Dept. 	Df Tele C)miunjcati)fl•, 
ecretariat, 
ew Delhi. 

 The Chief (eneral Manager, 
ide 

Gujart Circle, 
hanpur, 

Ahmedh. 

 Shri Ah'k Pathak, 	and/or 
his success or in 	the Jffice 

f 	the 1è1ecji Djg rtct Manager, 
3huj Dstrict, Raviraj Chambers, 
tti 	Da, 

Bhuj 	(Kutch). 

. 	M-. 	:4.H. 	<han 	Enci/orhi 
succe - sor in the 	L.rice 	D: 
Divi. 	Engineer 	(Adm L i.) 

Raviraj Chamher, 
Statis Rnad, 
31-juj 	(Kutch). 	 ..... 	Respondets 

(dvocate : 	Mr. Akjl Kuregh) 

-r IT r\ '' ',i ' T ry, L) J 	Y 

J.A. T. 494 )7 1993 

tate  

Pr Hon'ble ]Tr. R.K. Saxena, Member (J) 

This app1icatin has been filed by3hri 

rendra SomduLt 	thani challenLng the transfer 

a der Amexure A- passed on 4-11-1)2 by Divisional 
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Eegneer (Armiri<ratin). --he brief facts f the 

case are that the aoplicant LJ nrktn a Telephone 

Opera tor ie Acipur. 11e jas treesferre by the im-

pugec Drer frm AdLpur to Shachau wth immetate 

effect. The rcr t tra:rfer, accorin' t the 

are that he was office bearer of the 

T lecom Empl7cer Uin aeic he was a 

)r:i2r9n3 I )yee -rinrl never ierluiged n corrupt 

practices whch were crnan with :1-'c Telaohne 

peratrr. :t ia fr th. roaronL onileanues 

his ueerir -.ere . ol amc with him. Dr 

hE false complain; f Dat. 3ushila A uch i - 

Tclephe;c )eretr, th ' ounitva orer ithout 

ff r9in- ar 0000rtunttr rf s:xplaati or was pc'-  nEe. 

t was, thcrf ore, a' Lec't ± jrnei )l-r DF - tu- 

I juet 	s -: l'L Ew' it: :uFz s-s fcn m1aft'es. 

rpTient' 	I;w:,tr - pI.s. 	One as 

file at the time o amii n of the appiLcati 

herea the ther wa ft lsw after the case was 

arnLtte. The plea of the roo:ncont in suoQort 

the trar sfcr order 	that a large nthmber of 

cmplaiet:n were 	 ist he applt:cant 

hLs misbehaviour tards hLs fellow staff 

mmhers a t again. at his suoer )r5. 'he complaints 

e al:o mace by the ;uheerihera of the telephoner. 

ij ia for thie reas: that thEa admistrative 

adtix f trea'fer war taken ar it was in the 

ei-crcies ): almirEstratin it'aif. In the 

second reply it was also pirt 	out: that the 
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a oo iLcent was char :-het 	i'ri The ba3is f the 

camp len ts wh ch were ms''e a gia Lest h m aac.. the 

nçuiry is pc i 	agaiat him. The respents, 

therefare, justLfie the :r7er af transfer aac the 

ama1efiees arc7 af v5.aletiari af the 

rinctplr:s of rietueal jut Lee ,werE es Le'. 

7e have hearc', leernc cunsel far. the anoli- 

ant a:c. the re pD1es t. 	ie hav. al : oeruse'l the 

eeeti; in thLs cane is whether 

he impun ec rc9er e tra ifer Lncint ve in natur 

ef LE se, hether Lt Ls lLahe t 	c uashec. Th 

te: etion f th 	.lLcant as 	.slreey djsclose 

s that 	ees purLtive in 'ature. The reas -ns 

civancec5 in suocort of thia argunet are that he 

as an affice hearer f the: Unjan 	never eupotaf 

rrupt practLces whLch sere orevaleet amongst ather 

elephase .)peretors. LL was elsa arguec that the 

amplaiet of mt. 3ushtla A. 7uchaii was a caner cte 

rie becaue he ha(l 	her pDstie 	f fixe 

' by that pe.he wa 	uigLsc is corrupt 

ractices. It is aie cnt fed that; the rasps:-

rlCCtS nev s stated ts the ir earlier reoly that the 

eçuLry was under C) 1tOril5:tDfl a 	far the reasos 

hat the aoolicant may rise try ta thraatea the wLt-

esr tamper with the evIdee'e, the treesfer was 

eceesitatad. Ac rdiaq t the- argument of the 

caned C)Uesel fsr the aepitcast, it was only an 

fteithiuht. 3n the .scrutLey 	facts, we are 

)t iTtOreS SCd by thlr7rqumen t t hr 	'h rqe- The et 
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:b:t the chTriet 	 .1--1 J3 P1,5 

hc hTv K-en serv•' 

appYnatim  
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jr- the 	 : P170YRY 	kc. 

Jf r:it mH-: 	 coulf lot h: 
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jao mee )ri aCc)ut :)f cmolLot m3ce qaiit 

the ob31c crv -u: C 	 cetrary t th 

linn, Lt 	1OD 1. t be uahed. 	Tho third 

'ae 	lL 1oy tie 	cent 	hac5av Tarayao 

L ¶7 •  ThT OOFIfl 3OC' 	Tf G)ver oe 	Th 
Icl  

3ch Dl TcLety Y .h Ch the vie taken wns the t 
1 

th:)uoh t nefej: nay be 	ceece nE srvice, rule 

of natural ju.tinc' munt b- fllwec9 ai the rcer 

of tra' -'for muat :' j ft ho hj 	iey f oun ThrnF•nt. ITb 

f)urt,h cac 	h'ona ?hek'et:h1 	Drector 

Y 	nch;et. c thern I)3?42 	(T(erala. 

Th v• i '- the' Heh 'Thurt Ln the ceea was that 

the rer o tr= f r oh ul o t be iterfere 
L 

with w-rt ---ct we eotehl Thr to he arhLtrer 

oo 	f r extreus rens, )he )rj.soa 

H12h 0 )Urt in the fi•f tb no 	Aehuteoe oc I3ahera Vn. 

tato f )rIoa iJ35)°.L. . 15 tooc the view 

ht rer f tree fnr COU1 nt b attacked uiIen 73 

it 	o.a iefocto by meL o,.fo or oh1ue rnotivcs 

be it ;ao in vi1otio of rul:o or itructjon. 

tTh: la -'t cen- r€lei upeet Smabhai 'athabhai 

rreo To. 'uoer1ot i'nrt 	PD1ne' 1937 (%)V) 

.L.T. 43. The vLe teke by  Tujorot Hj'h Court 

j th 	cee 	hoe once 	Lcl hl9 that the orer 

tr 	s ooe' oo a penal meaoure, it in 

bvi oun :hot ouch en r'er ceenot be ca COE WIth )ut 

	

earieg the jcroo cer ec. 	le have meat•oe 
t_t+t,?_• 	- 

toe cae' rcle cl hy the learnec c.ounn el For the 

al.cnt in brief erc the poloto whch w e r e rai 77  e 

ih th:e cen were ceicered by rull 	ch of 



6. 	The 1jei p 	t. 	 :he transfer 	mtErs 

h 	been mace clear by The.r LCr hips ' 	upreme 

C-iurt in the cases :f Ttte Bk f Inj 	I.P. 

1)9..41) .L. . 	33 an9 	jnr-  Ty V, UritCri 

ef rVia 	)thers 11fl3E1)  .L.. 12'3 hCltn'-  th't 

t:renfcc is ai i.ncc 	::ervce. A p:r-y-i 11cn'T 

a traferreble ot ha ci) 1•a2a1  r'ht t) re-nicin 

pstief at 	'lacc :r the enther. it i further 
--- 

Cbs 'rv 7  the t n 	afarance by the C CUrt can be mac7e 

u1e.e the tree Fer erer ar oa(9e 7.n v lati. c 

my ma 'ateri statut )r j run er Dn the run-9 ef 

mlaf 'hee, Lh -  burnn 	e'tbl sb n f wh eoh 

hevi ly T the cree 	ih a. aces t. 	he same v ew 

7, 1 rt:-rat-(9 	the cee Unen f 

Vs 	.L. Abbas AIR 1 93 3uprsme Ourt 2444. in this 

cc 	nec mnre dcc thet the 1n0l ace were nnt Fll_ 
- c 

a,af r5  the 	Th r fnr hnsre D the view 

that 	ccc nr 	C. 7 eu el ace a (9 thC7 were nt 

f li -eicf, 	t 	(9 a t cefer upri ampinyne the ln'lf 
A1 

r. ht. 	-a tie 	cs'c, the ceel.cant ha 

a sertef th.e a'eect that the imnuTnef  transfer nc(9er 

has 5cc m.ea'e in vinlnt.inr. 	the euie1iees as well. 

in. 	ew ef the laai la (9 	) - m in the (9cc i C1 nf nb1na 

caa, we c ceo tC the oanlus: 	the a ths laa a 

fl)t hsla9 cmm(9. 	(9nehtth 	jla nf 

has bean assert 	n the annl cat :nn ae(9 'urie thr- 

aruhente 	-earne(9 cunsei ar the annizoeCt has 

rea(9 en it, but we fe nat f'a(9an y substeettal 

mazeal ne it fr oh may baa £ un(9 te have been esta- 

biw'1c(9. .iht were the reamnef Dr transfer 	are 
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ieariy 	c1eec bj the resoncent in their t wD 

eplies. 

eIc ti u'th the fc 	the case en 
the 	i3Cu$gj )i mace ahve, 	ee 	the ve-; thet 

the irnpuqrie jrder 	nt uffe - rm mny llega- 
1t7 	ther-EfJre, there 	n grun t queh the 
sme. The 	ocatje ha n D mertt 	 , thre- 

T rer t ete. 

• 	
( ••• 	 _______ 

axena) 	 ((. arnernDrthy) iemhr (Ji 	 Member (A 

kT' 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

OL.NO.  

'r;Ac u;1 

DATE OF DECIStON 07- 1 

Petit loner 

Advocate for the Petitioner (s) 

Versus 

-- 	 Respondent 

Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. 

The Hon'ble W.  

JUDGMENT 

1. Whether Reporters of Local papers may be allowed to see the Judgment ? 

2, To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? ) 
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Narndra 3rndutt Nahani, 

fW 	
T.IJ.X. 163, Adipur, 
hutch - 370 205. 	 06 0 Aoo1icnt 

(Advocate $ Mr. S. Brahrnbhatt) 

Vru 

Urij.r  of India, NotLce to 
be scrved through The :ecretary, 
Ministry of 2slecomrnunicatiois, 
ei )t. f eie >)mlUni cati ns, 

:ecretariat, 
Ne; Delhi. 

The Chief General Manager, 
Tele Conmunictjons, 
Gujarat Circle, 
IQinnpur, 
Ahrneda.ba1. 

Shri Ashok Pathak, arid/or 
his successor in the )ffice 
of the Telecom District Manager, 
Bhuj Dtrict, flnvLraj Chambers, 
3tatiDn Riad, 
Bhuj (Kuth) 

4, Mr. '4.11. Qfan an'/r ht 
succe3sor in the 0ffice of 
Divi. Engineer  
0/1) TDM, Raviraj Chambers, 
Statin R,acl, 
Bhuj (I(utch). 

(Adv-.)catp s Mr. Akil Kuresh) 

..... esponets 

J U D G M E N T 

D.A. N. 494 )i' 1933 

Date * 

Per H'on'bie Dr. i.K.  3axena, Member (3) 

This applicatim has beei file(' by Shrj 

iarendra Somdutt Athani challenqng the transfer 

order Airiexure A-i passed on 4-11-1)92 by Dtvisionai 
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Egneer (Administrati:n). The brief facts f the  

case are that the aoplicant is w)r<jnq a telephone 

Operat)r i Aipur. He was transferred by the im-

pugied order frm Adipur to Bhacheu with immediate 

effect. The reasons to tral3fer, according to the 

aoo1cant, are that he was office bearer of the 

T lecom Emplyees Uni )n ad he was a stra qht-

forward enoloyee and flever tauied irn corrupt 

practices wh.ch  were comion wth he Tel.aohone 

Doeratrs, It wa fr th rea3on'h 	co1leaque 

ar1 his uperi.r; were di 3olea3e6 with hm. Jn 

the false complaint of 3mt. 3uhila A Ruchai - 

a Telephne Operator, ths ouritve orer without 

affordinq an Dportunity of exlaat.iot,was paec'. 

It was, therefore, against the princ,les of natu- 

ral justice as well as it 	rs from ma1fides. 

2. 	The respondents filed/replies. One was 

filed at the time of edmisi 	of the apolicatio 

whereas the otIr wa3 filed after the case was 

admLttecl. The plea of the re33)flcleflt3 is 5UpOrt 

of the transfer order i.:,,  that a larqe number of 

comolaints were receLved ilgaist he aoitcant 

-but hs mibehavL mr risrds h ; fellow staff 

members asd agaisst his suoerors. The complaints 

were also :nare by the subscribers oE the teleohos. 

It 	for ths reaso that thTh admi iLstrative 

action f traer was taken ac j t was :n the 

exiTec.Les of administration itceif. In the 

second reply it was also pointed ut that the 
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anolicant was charge_.3heetd on the basis )f the 

comolain ts wh ch were made against him and the 

enury Is oeridinq again :t him. The respnrade-it s, 

theref)re, justjfjec3 the Drder nf transfer arid the 

allegaLLis nE malafideg and 'f viDlatinra of the 

princ!-ples Of natural jusfice were de Led. 

3. 	We have heard learn3 Curl3el fnr the copli- 
cant 	the resp)ents. 'Je have als) oerused the 
rec :rc1 

4. 1'be main uesti ri in thLs case is whether 

the impurped .nrder ,:f trasfer is nurittve in stur 

and tf sn, whether it Is liable ti he quashed. The 

C)tentinn )f the arpltcant as Ls already disclosed 
is that it was punLeive in nature. The reaso- g 

advanced in Support of tht3 argument are th~t he 
was an off ice bearer )f the Uflj)fl arid riever Supported 

corrupt practices whLch were prevalet amongst ther 

Teleh,tae )perators. It wa.s also argued that the 
con plaint of Smt. 3uhi1 A. Rucha - t was a concocted 

one because he had 3psed her posting of fixed 

duty as by that pos,:he was indulging in corrunt 

ractices. It is als) c)nt ded that the resoon- 

dents nevr statd in their earlier reply that the 

enuLry was under cnsternplatjon a 3 for the reason 

that the aplicant may nt try tn threaes the wit- 

ness or tamper with the evtdece, the transfer wis 

necessitated. Acnording t3 the argument of the 

leer ed counsel fr the noltcat, it was only an 

afterth- ught. On the scrutiny -3E facts, we are 

fl)t impressed by this arqument that chrh 
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was an afterth)uht. 	The reas 	s simple ad it 

is that the charge-meet 	dated 11-6-1)93 ad 

rniqht have been served 	n the aoolicait son there- 

after. 	2h. 	emlLcati)n chal1.e- n 	the order of 

tr:;fer hs beer 	oreee'ted or 	17-3-1993. 	It means 

that aetio 	of croceeding wth the r1eoartmental 

ry erja:Lnet, the e3p1cant was airear3y taker. 

it i 	a eiff-rent matter that it could 	ot 

tioed in the first reply by the repo:ents• 	The 

lar ed eXlfl'3eL fr the respo-e t s tried to exolain 

that the first reply :s preses ted Do331n 	the admi- 

sstn of the case and therefre, detailed dusion 

about the action hetn; take-: against the acplicait 

as n)t th)uht 	33'y. 	However, 	whe: the case 

was admtted, 	these factFi rere bruht on record 

thruqh arijther reply. 	in the circurnstaces, 	we 

are 	f the vew that the arguret 	f the learned 

cur:sa1 for the apltcant 	that charge-sheet was an 

after.-thu-- ht, 	c)es 	- ot h1c 

5 	It ha beci vhamenticp c tided,n the oart 

f ap'1tc -it that the trTisfer order under challenge 

i 	unitve end therefore, Lt must be Luashed. Ii 

this co i ect >n, he ha i placed relince on the cases 

urnar Rr Vs. .L. Laxmiarayar:a Sc )thers 

178(2) .L..R. 136, in this cao, the Calcutta High 

ourt had takel view that if no dsciplinary act.o- 

was taken and transfer was rnace wi. 	aff5i!-1g 

any pportunty, such tran.fer rder ta-itamounted 

as pun hnent. The reflance is al-,D placed on the 

caae P.P. Ichmai V. Ttate of Gujarat 191 c-v) 

G.L.T. 119 in "hch t wa helr that i the transfer 
A 



ir 	T 	cntj-  tf rfl:e €ii 

b1j 3rv.: 	 atrr t the Ti 
lines, t wa 	all Le t he uahec. The third 

qt 

 ae r 	cby tl aopLicat i Shc?ev araya 

h trv- 
 

m - hcr-nar 3orc f 

3chj 	iet 	n wh ch the ViEyj t a k e i ws th 

thu-rh trnfer may he nCtenCe of 	rv'Loe, 

of natural J toe must be followed aid the rcer 

f trr for rnu3t c :ft he bp wa -  7,f nun hmn t. 
fourth oae 	Mmr 	Thakehj1 v 	r:rct)r  

3 7  Pnc1Z 	her 1)3?42 ) 	3110 ((pral, 
The VEW ' th HJ.-jh C)urt ri th; 3 cae wo that 

tho order f trafe 3hOuld i't he itrferec 

with1i4._Le wa e'3tab1 hc: to be arhjtrar7 

or 'Oa :i3 1 r oxtrie )U 	 1'l-ie )rjc3C 

High Ciurt Ir th ::tth c 	ihj 	Bahera Vs. 
ta 	f )rl:sa i )3o4'27.r.. . 1 took the view 

not irer E rrifer coi10 nt o ottackec1  u1le ss 
i 'ics inf t'-. by melaf 	or Dblue motives 
o   vi 318ti -  i o ru1; or 1. tructionc, 
T 10  1:t c 	re1ed UOO i'nahha1ath-hai 

f1arH a VS. :uonr t --t 	- Po1:c 17 

5. 	 teke by ujort High Court 
tL 	o 	tha once t: L held 	t the order 

)f tra;fer IS oaer ao a penal meure, it i 

bvi u; chat ouch on )rr con3t or - a ;:ed wi hut 

J the or)ri CO icer 	le nave  
-1 

the ci;eo efleL5v the leroed cDune1 	r the 

aool!c.:t in brief and the 1o1ot3 whch were rajod 
in th3e cae-o w e r e conotdered by pull 15c - ch of 
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p 
th1'b'J 	i- 	ha 	caa 	3hrL 	Xarnlp - h 	'rv2c' 	V', 
ij 	 f ArLcuituj 	arch aid 
Ce+r1 Antratjvc 	Trb 1 	(ri Bech) 	I J. 

 

30. 	In th 	Cc:,thc 	ViP 	If 	thC' 	rburl i: 	ti 
the transfer 	f a-i e1)7e 	n the baj 	f the cm— 
plaiit 	 evp r 	i5thxi 	eruirjng Lnt -j thrn. 
The ecr1j'r VW in 	the cceK.Ji9al \7, 	enera1 
Manager, 	rthern • 	i1yr - A.T.1 • 	1936..-j 	34 
n)t c5eernec 	a 	authrty. 	it 	s, 	thrr?f)r(-, 	lear 
that tf tho cymiH 	are reCeiVec 	 Cl 	mol) Ve 
ec 	n 	e - cury I 	mace 	lnt 	tharn but the 	)rcer 
trnfer 	. 	rnac' 	ccnn 	be clleI liegal. 	I 
is a1 	helc 	that even 	ci 

hd bee: 	tartec 	arid the erpl,e j 
rder of tranfer can he oel a 	in n 	rc 
ce 	it wulc3 a.1unt t 	9U1e 	

'hp Cryer of it J51S) true that if aa ernpl)Vee 	tranfrr- 
id 	the eu ry 	:it 	 h 	a l3 	crt, 

will n,t am -yult that the orcr of tr 	wCS unj 
unitjve or 	Ffer - 	fr 	 I this 

it 	i.,31 clearly €t}J 	he - 	th 	cj 
were nace aaj 	the ao2let 	he 

t cr 	e t 	ht 	 Dil 	hut 
even by the 	 -i 'd  

Tlith reDct t 	the 
been 	framed ant9eiciij 	 on 	Ther 
plajt 	are made ir 	th!.s rainer from all t 
and 'Drflo1.tj 	of enj :r eou1 	nDt be - 
wthtn 	the 	hrtr 	'erjod of tine, 	fh - 

ocen to the Cuth3r;t7 is t 	trrf er  
so that Further comoja 1 nts may,  nt- hu 



- 

6. 	The legal psition abut the transferr matters 

ha beei made clear by Their Iiordships of 3ureme 

C )urt in the cases f state Sailt of India V3, R.P. 

-t& 

 

53 aria Jajeicra Roy 	UnLon 

of In:ja & )thers 193-1 	126 holirig that 

trarfer iS a icierice .f srv.ce. A prson hldini 

a traizferrabte 003t has no legal rght t remain 

posted at Oic place r the another. It !' further 

observet that n .rfrence by the Court can he made 

unlec the trariifer orcers are made tn volation of 

any m latory staut)ry- rules or in the ground of 

malader, 

 

the burden of establtsh -ig of wh.d .s 

heavily on the person who alleges it. The same yew 

was reiterated lithe ca3e Urjj 	f India £ithrs 

Vs. .L. Ahac AIR 1)93 Supretne Court 2444. In this 

Cae.one more olea that the fuideles were nt f,llo— / 
iad weis take 	ThYr orhp4' were o the view 

hatn if thcre '.-ar an qu 3elcs aici they were not 

f11owe, tt rd not cifer upon employee the legal 

rL ht. Ii 	cae, tho ai,pl cant has 

& rt'.'. th.s atpect that the irpugnef! transfer rder 

hs bee:i nede in vIolation 	the guidelines as well. 

I 	o the law la d 	wn in the decision of Abbas 

we coille o the CDflcluSiOi tbat this plea also 

Iio 	h'.ld '.poc:. 	o d ubt the plea of me1f kes 

hs been asseryd in the aoli.catin aid ruriig the 

arqmentc •i.earned curisel Thr the anolicant has 

trte: ic it., 	but we do 	)t f'.d 	rij 	sibstanti.al  

mater .al oci 	t wh ch. may be f urid t' have been esta— 

blt'het. .That were th rea3rms for transfer 	c 



Li 

-1  

czier1j 	c1o3ed br the r 	n'entq in their tw 
- 

Hdvng qoie thr'rnh the f icts 	the case and 

the di.scujcc tade b've, we are f the vtew that 

the impucried order dDe-5 n,t 'uffer frm any illega-. 

1y and therefore, there is no around to çuash the 

me. The pp1cition has no merl.ti and it is, there-

fri, rjectc. No order a to cts. 

(Dr. r.r(. 3axena) 	 (1<. Ramamoorthy) 
Member (J) 	 Member (A) 
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Certified that no further action :s rejred to be ta1n and 
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